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of Agriculture and Irrigation with the
Chiet Ministers of U.P. and Haryana
and the Chief Executive Counecillor,
Delhi on the 23rd January, 1975. The
Chief Ministers and Chief Executive
Councillor agreed that these may be
decided by the Union Minister of
Agriculture and Irrigation and they
would abide by his decision.

A critical review of the various as-
pects involved in the transfer of con-
trol of distributries of these two canal
systems after eliciting the views of the
States/Administration has been :ni-
tiated. Final decision would be pos-
sible after the completion of such a
review,

12 nrs.
RE: QUESTION OF PRIVILEGE

PROF, MADHU DANDAVATE
{Rajapur): Kindly allow me to make
a submission. That js regarding the
privilege issue against the Prime
Minister. I have received a letter
from the Primme Minister.

MR, SPEAKER: Why do you bring
it everyday?

PROF. MADHU DANDAVATE: I
should be permitted to make my sub-
mission on a procedural matter.

MR. SPEAKER: I had not accepted
it as a privilege motion. If the Minis-
ter wants to make a statement inde-
pendent of the motion, I do not mind,
The Prime Minister has a prerogative
to see and go far as this is concerned,
jt is clearly mentioned ‘as in the past’
Every time do not go to the extent
of hair-splitting,

(Interruption)
SHRI PILOO MODY (Godhra): Mr.

Speaker, the privilege arises out of
the explanation.

You have not given it your consi-
dered thought st all

MR. SPEAKER: No privilege is in-
volved.

SHRI PILOO MODY: Without
thinking atout it, you have said ‘No.'
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because the Prime Minister iy involv-
ed. (Interruptions).

MR, SPEAKER: It was said ‘as in
the past’. Privilege does not arlse. I
do not allow it

The Prime Minister has got the pre-
rogative to see the statements. She
has to coordinate and ghe is t0 have
general supervision. What is wrong
about it? It has been said ‘as in the
past’. The Prime Minister can eXx-
plain it,

For your satisfaction, I have per-
mitted her to explain. This is not a
privilege at all. I do not treat it as
a privilege.

I have said it clearly. The Prime
Minister has got the prerogative and
she said ‘as in the past. That circular
itself says. Please do not put any-
thing in the circular which is not
there. I am not prepared to listen
to this.

The Prime Minister can explain,

The Prime Minister, Minister of
Atomic Energy, Mister of Electro.
nics, Minister of Space, Minister of
Planning and Minister of Science gnd
Technology. (Shrimati Indira Gan-
dhi): Sir, the question that was rais-
ed in the House was this. If you per-
mit me, I would read out the sentence.
This was the quotation of Mr. Madhu
Dandavate.

“It is our information that a cir.
cular has gone that henceforth all
the replies sent by the Ministers
must be first gsent to the Prime
Minister”.

It is to this that I gave a reply that
no such circular has gone. The cir-
cular which was gent, as I have told
the hon. Speaker gnd I think that Mr,
Madhu Dandavate is also in the know,
was to the effect that when statements
are made by Ministers in the House,
coples of those plus any notes which
they may have for supplementaries on
those statements should be sent {o the
Prime Minister's gecretariat (Inter.
Tuptions).
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AN HON, MEMBER: After a
statement, there are no supple-
mentaries, i

(Interruptions)

SHRIMATI INDIRA GANDHI: May
not be. But this 1s our gystem. If
queries arise, the Minijster must be
prepared with further facts (Inter-
ruptions) ‘The hon. member is quite
right in saying that the earlier circu-
lar also was gent by my Secretariat
because I think it is the Prime Minis-
ter’s business to know what important
matters are going on in the House.

SHRI MADHU LIMAYE (Banka):
Why did you deny it?

SHRIMATI INDIRA GANDHI: I
denied that I had asked all replies to
questions which are put during ques-
tion hour should be submitted. I have
not asked for this. What I had asked
for was.... (Interruptions).

SHRI PILOO MODY: Why did you
not admit on the last occasion that it
was not for this, hut it was for this,
instead of splitting hairs?

SHRIMATI INDIRA GANDHI:
When a specific question was asked
whether I had asked for advance co-
pies of questions and their replies,
I said No' (Interruptions). But 1
certainly think that matters that come
up in conneetion with call attention
motions and so on are important, and
here also I said that the final version
should be sent to me, so that I know
what Ministers are saying in the
House. It may be necessary, to have
followed up action. I think it is the
Prime Minister’s business to keep ab-
reast of what 1s going on in the Houge.

PROF, MADHU DANDAVATE: She
has contradicted what she has said
in writing.

MR, SPEAKER: The Prime Minis.

ter's’ position is very clear. (Inter-
Tuptions),

SHRI PILOO MODY: Why are you

&0 afraid of submigsions fr
. om this

MR, SPEAKER: I have not allowed
the privilege motion. When I have
not allowed anything, what is there
to submit?

PROF. MADHU DANDAVATE: Let
me put the gecord straight.

MR. SPEAKER: I am gorry, I am
not going to allow anything.

PROF. MADHU DANDAVATE:
When you have allowed the Prime
Minister to make a statement, 1 must
also be allowed to make my submis-
sion. She has contradicted what she
has said in writing.

MR. SPEAKER: Shri Vajpayee rais-
ed the question. I had disallowed it.
He said that he could explain it, But
1 had expressly said thar he could do
it, but I do not treat it as a privilege.

PROF. MADHU DANDAVATE:
Since you have allowed the Prime
Minister to make a statement, as a
member of the House I have a right
to put the record straight,

MR. SPEAKER: No, no There is
nothing to put the record straight.

PROF. MADHU DANDAVATE: I
have the right to put the record
straight.

MR, SPEAKER: As a privilege, 1
cannot allow it. There is no question
of putting the record straight.

I am not allowing anything. I am
not calling any member.

ot wew fagrdt arwda (Fnfant)
SEqE S, W0 F GWTA WA AT gAY )
s &7 ®1 ot g g | Fw At
¥ o TUI7 Y 2w W12R e gue
wEY ST T Y 3% FE i 3H ¥ At
¥ fqa23 & qEy 7

MR, SPEAKER: 1 am not prepar-
ed to have any debate. I am not go-
ing to allow any debate on that. There
is no guestion of privilege The same
thing, the identical, cvery day jcu
want to bring the same matter.
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After the Prime Minister's atate-
ment, nothing is geing en record,
There is no business before the House,
This item is gver. The gecond item
is to be taken up. There cannot be
any point of order now,

B AN OF & wee ¥ Wiy §, W
fee ot wwr %1 g7 fav & 7%, o 0g
O 4§ wam |

We will go on like that. I have
made it very clear. I have disallowed
that. When Mr. Vajypayce raised it
again, the Prime Minister made a
statement, That disposes of it. There
18 now no question before the House,

E7 ST %7 4T AT &I AT Fforwr
&3 g | @ T9 adr ane, T2 A o

No points of order now. No gue-
tion on that.

Why do you ask this guesation? I
will ask you not to do jt. There is
no question of any discussion on the
Prime Minister's statement; nor can
there be any points of order now. It
is all gver. I am not allowing any-
body. The Prime Minister hag got
the right to co-ordinate the business.
What is wrong about it? She has that
prerogative, I am not going to take
it up again; I am not allowing any
discussion Papers to be laid.

(Interruptions)

12.18 hrs,
PAPERS LAID ON THE TABLE

Notification under Water {Preven-
tion and Control of Pollution) Act
and copy of Bomhay Land Requisi-
tion (Gujarat Amendment) Act,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA.
MIAH): I beg to lay on the Table—

(1) A copy of the Certral Board
for the Prevention and Con-
troy of Water Pollution
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(Procedure of Transaction of
Business) Rules, 1878 (Hindi
and English versions) pub-
lished in Notification No.
G.S.R. 3E) in Gazstte of
India dated the 10th Janue-
ary, 1975, ynder subgection
(3) of section 63 of the Water
(Prevention and Control of
Pollution) Act, 1974.

[Placed in Labrary, See No. LT-8551/
75.]

(2) A coy of the Bombay Land
Requisition (Gujarat Amend-
ment) Act, 1974 (Hindi and
English versions) (President’s
Act No. 16 of 1974) published
in Gazette of India dated the
31st December, 1974, under
sub-section (3) of section 3
of the Gujarat State Legis-
lature (Delegation of Powers)
Act, 1974 [Placed in Library.
See No. LT-9052[75.]

Notification under Gujarat Pancha-
vats Act and statements, Annual Re-
port and Audited Accounts of Indian
Dairy Corporation, Baroda (No.ifica~
tions under Essential Commodities
Act and Food Corporations Act.

THE MINISTER OF STATE IN
THE the MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
ANNASAHEB P. SHINDE): I beg ta
lay on the Table—

(1) A copy of the Panchmahals
District Local Board Penslon
Fund (Amendment) Rules,
1974, published in Notification
No. KP/180/PRR/10687/6340/
74/TH in Gujarat Govern-
ment Gazette dated the 18th
August, 1974, under sub-sec-
tion (4) of section 323 of the
Gujarat Panchayats Act, 1961,
read with clause (¢) (ili) of
the Proclamotion dated the
9th February, 1974 issued by
the President in yelation to
the State of Gujarat, toge-
ther with an explanatory
note,



